
IN THE COURT OF THE CHIEF JUDICIAL MAGISTRATE  
SONITPUR AT TEZPUR 

 
Present:     Sri Debashish Saikia, 
   Chief Judicial Magistrate, 
  Sonitpur, Tezpur. 
 

GR CASE NO. 611/14 

U/s 147/341/323/294/427/506 of IPC. 
State 
-vs- 

                              
1. Gobin Satnami 
2. Dinesh Satnami 
3. Kineswar @ Bineswar Satnami 
4. Maina Satnami 
5. Suman Satnami 
6. Radha Satnami  …………..accused  

 
Appearances: 

 
  N Devi, Learned Addl PP  

& N Saikia, Asstt PP     :  For the prosecution. 
 

NM Goswami 
Ld Counsel     :  For the accused persons 

 
Date of recording evidence  :  18-09-17, 29-01-18,  
                                            18-05-18, 
       05-03-19, 09-05-19  
 

Date of hearing argument      : 13-11-19. 

Date of judgment       :  27-11-19.   

 

J U D G M E N T  

 

1. The informant’s case in brief is that :  

  Informant Sri Maneswar Satnami lodged an ejahar on 17-03-14 stating 

inter-alia that on the same day at about 3.30 pm, while he was returning from 

the house of Mohan Satnami of Arabari, accused Gobin Satnami, Dinesh Satnami, 

Santoram Satnami, Dhirpali Satnami, Kineswar Satnami, Maina Satnami, Suman 

Satnami, Radha Satnami and Amit Satnami restrained him on the way and 

uttered obscene words at him. It is also alleged by the informant that the 

accused persons also assaulted him with fist blow and kick and also hit on his 
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head with a lathi  by causing severe injuries. It is also alleged the accused 

persons caused damaged to his bicycle and threatened to kill him. Hence, the 

ejahar.  

 

2. On receipt of the ejahar, O/C, Missamari P.S registered a case being 

Missamari P.S Case No 30/14 U/S 147/341/294/325/427/506 IPC and started 

investigation of the same. On completion of investigation, police submitted the 

charge sheet against the accused Gobin Satnami, Dinesh Satnami, Kineswar 

Satnami, Maina Satnami, Suman Satnami and Radha Satnami u/s 

147/341/294/323/427/506 IPC. 
 

3.  Cognizance of the offence was taken, and process was issued against the 

accused persons . On appearance of the accused persons, copy of the case was 

furnished to them. Vide order dtd 27.10.14, the Ld Predecessor explained the 

particulars of offence u/s 147/341/323/294/427/506 IPC to which the accused 

persons pleaded not guilty and claimed to be tried.  

 

4.  Prosecution in order to prove this case, examined as many as 7 (seven) 

witnesses including the M.O and I/O. 

 

5. The plea of the defence is of total denial. Statement of the accused was 

recorded U/S 313 C.r.P.C. in which the accused denied to have committed the 

offence charged with. However, the accused declined to adduce evidence. I have 

heard the argument advanced by the learned Counsel of both sides and carefully 

perused the evidences on record.  

 

6.   The points  for determination are : 

 

i) Whether the accused persons on 17-03-14 at 
about 3.30 pm were a member of an  
unlawful assembly and committed rioting at 
Arabari centre and thereby committed an 
offence punishable under Section 147 of IPC?  
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ii) Whether the accused 
persons on the same day and time wrongfully 
restrained the informant at and thereby 
committed an offence punishable u/s 341 
IPC?   

 
 

iii.  Whether the accused persons on the same 
day and time voluntarily caused hurt to the 
informant and thereby committed an offence 
punishable under Section 323 of IPC? 

iv. Whether the accused persons on the same 
day and time uttered obscene words to the  
informant and thereby committed an offence 
punishable under Section 294 of IPC? 

 
v. Whether the accused persons on the same 

day and committed mischief by causing 
wrongful loss or damage to the bicycle of the 
informant  more than Rs 50 and thereby 
committed an offence punishable u/s 427 
IPC? 

 
vi) Whether the accused persons on the same 

day and time committed criminal intimidation 
by threatening the informant thereby 
committed an offence punishable under 
Section 506 of IPC?  
 

DISCUSSION, DECISIONS AND REASONS THEREOF: 

 

7.  PW1 Sri Moneswar Satnami is the informant of this case and he in his 

evidence has stated that the accused persons are his neighbours and the 

occurrence took place in the year 2014 on the day of Holi at about 1.30 pm. He 

also stated that on that day, he and Lakra Satnami went to the house of Pabitra 

Satnami and the accused persons had wrongfully restrained him and then 

assaulted him on his head with a lathi, and the accused persons also damaged 

his bicycle.  He also stated that blood was oozing from his head injury and one 

Gobin Bhuyan took him to Basbera centre where he met police personnles who 

sent him to Missamari Police station. He dentified the ejahar lodged by him as 

Ext 1. 
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8. PW2 Paresh Satnami deposed that the informant is his relative and the 

accused persons are his neighbours. He stated that the occurrence took place 

about two and half years back at about 3 pm at Arabari centre. He also stated 

that at the time of the occurrence he was at home and some small children 

informed him about the incident. According to him  he noticed a gathering at the 

PO, and saw the informant coming towards him with an injury on his head with 

blood oozing from the said injury. He also stated that the informant’s clothes 

were bloodstained at that time and on being asked, he told him that the injury 

was caused by accused Dinesh Satnami and few others names whose name he 

could not recollect. He further stated that he took Moneswar in his cycle to 

Basbera centre where from police took him to the PS.    

 

9. PW3 Smti Pabitra Satnami deposed that on the day of the occurrence, the 

informant Moneswer went to her house and later left her house. On the said day 

in the evening, a small girl told him about Moneswar sustaining an injury and 

that  blood was oozing from the injury of Moneswer. She further stated that she 

did not go to the place of occurrence and on the next day, she heard that 

Moneswer was assaulted by someone.  

 

10.  PW4 Thanuram Satnami deposed that the accused persons are his 

relatives. He also stated that on the day of the occurrence, he heard that the 

complainant was assaulted but he does not know who assaulted him. He also 

stated that a meeting was called in the house of the accused Gobin Satnami but 

he was not present in the said meeting. He further stated that police seized a 

bicycle vide Ext.2 whereupon Ext.2(1) is his signature.   

 

11. PW5 Md Mansur Ali deposed that the occurrence took place in the year 

2014 at about 10 am at the time of Holi. He deposed that he had not seen the 

occurrence but heard that informant and the accused had a quarrel.  

 

12. PW6 Dr Phanidhar Sarma deposed that on 17-3-14  at 4 pm while he was 

posted as Sr M & HO at Gorubandha State Dispensary and on that day he 
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examined Sri Moneswar Satnami with reference to Missamari PS Case No 

30/14 and the victim was identified by UBC 75 Sri Binanda Das. 

 On examination he found the following :-  

 Lacerated wound over the external surface of right elbow joint. The 

wound was fresh and there was no active bleeding. The size of the wound was 

½ inch x ½ inch. Nature of injury was simple caused by blunt object.  

PW6 has identified the injury report as Ext.3 whereupon Ext.3(1) is his signature.  

 

13. PW7 SI Jyotish Goyary is the investigating officer and he in his evidence 

has stated that on 17-03-14 while he was posted at Missamari PS as attached 

officer, on that that day on receiving an ejahar he was entrusted to investigate 

the case. Accordingly, he examined the informant, recorded the statement of the 

informant and the accused, proceeded to the place of occurrence and drew a 

sketch map. He also collected the injury report and seized one Hero Bicycle. He 

has identified the sketch map as Ext.4, the seizure list as Ext.2 and the charge 

sheet as Ext.5. This in nutshell is the evidence available on record.  

 

14. A close perusal of the evidence available on record discloses that the accused 

persons had not disputed the injury sustained by the informant PW1, which had 

been proved by the prosecution side through the evidence of the M/O and the 

injury reported proved by him as Ext 3, but it is their plea that they are not 

responsible for the injury so sustianed by the informant victim. From the 

evidence led by the prosecution it is apparent that none of the witnesses 

examined in the case are eye witnessess to the occurrence. The witnesses viz 

PW2, PW3, PW4 and PW5 all had spoken about the injury so sustained by the 

informant, but none of them had spoken about the accused persons. In the 

backdrop of above when the evidence of the informant PW1 is minutely perused 

it would appear that the informant Pw1 had in his evidence merely stated that on 

the day of occurrence he and Lakra Satnami went to the house of Pabitra 

Satnami and the accused persons restraned him and assaulted him with a lathi 

on his head, but the said Pabitra Satnami examined as Pw3 had not supported 

the above fact deposed by the informant Pw1. In the present case prosecution 

had also failed to examine Lakra Satnami in the case to corroborrate the 
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informant Pw1. In the cross examinaion of the informant PW1 it has come on 

record that for the same incident the accused persons had also filed an ezaher 

agaisnt the informant. The evidence of the informant Pw1 is also silent as to the 

genesis of the occurrence, hence in the above circumstances, it is but apparent 

that the true facts leading to the incident has been suppressed by the informant, 

and thus the sole evidence of the informant PW1 in my measured view is not 

sufficient to hold the accused persons liable. Accused persons are entitled to the 

benefit of doubt and they are accordingly held not guilty of the offence they are 

charged with.   

 

                                              ORDER 

Accused Gobin Satnami, Dinesh Satnami, Kineswar@Bineswar Satnami, 

Maina Satnami, Suman Satnami, and Radha Satnami are acquitted of the 

charge U/s 147/341/323/294/427/506 IPC and are set at liberty forthwith. 

Bail-Bond of accused persons shall remain in force for a period of six 

months from today. 

This Judgment is given under my hand and the seal of this Court on this 27th day 

of Nov, 2019. 

 

( D Saikia ) 
Chief Judicial Magistrate, 

Sonitpur, Tezpur 
Dictated and corrected by me:- 
 
 
 
 
       (D Saikia) 
Chief Judicial Magistrate, 
           Sonitpur, Tezpur 
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A P P E N D I X 
 

 
Prosecution witnesses 
PW1 Sri Moneswar Satnami 
PW2 Paresh Satnami 
PW3 Smti Pabitra Satnami 
PW4 Thanuram Satnami 
PW5 Md Mansur Ali 
PW6 Dr Phanidhar Sarma 
PW7 SI Jyotish Goyary 
 
Defence  witnesses 
 
Nil  
 
Documents exhibited by the prosecution  
 
Ext.1   :    Ejahar 
Ext.2  : Seizure list 
Ext.3  : Medical report  
Ext.4  : Sketch map 
Ext.5  : Charge sheet 
 
 
Documents exhibited by the defence 
 
Nil.  
 
 
                                                                           (D Saikia) 
           Chief Judicial Magistrate, 
                                                                     Sonitpur, Tezpur 
 
 
  


